
HIGH COURT OF MANIPUR

AT IMPHAL

N OT lF lc AT lo N 
^^^^

lmphal, the 1Oth of Novembet' tvzr

No HCMiA-6g/2013-RC/ ..," -r - ,' i The Hon'ble Supreme Court of lndia'

in its order dated 22nd Aprll,2O2l incivil Appeal Nos 1659 - 64 of 2021 (Rahul s

shah vs. Jinendra Kumar Gandhi and others) has issued directions to a' High

courls to reconsider and update all the Rules relating to execution of decrees with

an endeavor to expedite the process of execution. Accordingry, the High courl 0f

Manipur, in exercise of its powers under Article 227 oI the constitution of lndia and

Section 122 0fthe code of civil Procedure', amends the civil courts Rules and

orders of the Gauhati High court, which is sti, in force in the State of Manipur in

terms of sectron 28E of the North-Eastern Areas (Reorganisation) Act' 1971(as

amended), as follows:

CIVILcoURTRULESANDoRDERSoFTHEGAUHATIHIGHCoURT
(MANIPUR AMENDMENT)' 2023

1. Short Title, Applicability and commencement :

(1)TneseRuleswillbecalledClvlLCoURTRULESANDORDERSoF
THEGAUHAT|rrrcrrcouRT(MANIPURAMENDMENT)2023.

(2)TheRuleswillbeapplicabletotheTrialCourtsandExecutingCourtsof
.i'it t""t over which it has s upervisory jurisdiction

(3)TheseRulesshallcomeintoeffectfromthedateofitsnotificationin
theofficialGazetteandshallapp|ytoallCivilCourtsintheStateof
ManiPur'

(4)rheseRu/esamendandconsolidatetheexistingRu/esandPractice
Directions'

2. Amendment in Part - I ChaPter - 1

( 1 )' 
l,;'' ")1,0,*,",]:H;-::::,T" ;- ":;:" ;"

suit ProPerlY in the Plaint'

WhitefitingaplaintbeforetheCourtwithrespecttoimmovable
properTy, the plaintif.f shalfdisc/ose 

-it"r, 
description and sfatus of



the suit propefty in the schedule of the ptaint and the courT' upon

presentation of such plaint, shallbe safisfied about the compliance of

fhis Provis ion bY the Plainti

Pur1ose, the descriPtion of t

Court with documents subm

3. Amendment of Part - I ChaPter - 2

(1) ln this chapter, in Rule 49(1), the following Clause shall be inserted:

"Rule a9fi)(xi) -

whetherfhe sfafus of the suit property in the plaint has been described

accuratelY."

4. Amendment of Part - I ChaPter - 8

(1) ln this chapter, after Rule 118 of the Principal Rules, the following

Rules shall be inserted:

,,Rttle 118A - Mandatory examination of parties to a suit relating

todeliveryofpossessionunderorderXoftheCodewith
resPect to third PafiY interest'

ln suifs retating to delivery of possession, the Trial Courts shall

examine tne pirries under-order X of CPC in relation of third-party

interest and a,lso exercise ifS powers under Order Xl Rule 14 relating to

production of documents including declaration pertaining to third party

interest in the suit propefties. For this purpose fhe Trial coutts may

publish a general' noiice drawing attention of the public to make

disclosure of third patly interest in the suit property (Form of the Notice

is Provided at APPendix A)'

such notice shall be affixed on the suit property and also publish in the

official website of the Coutl'

Rule 1188 - Appointment of commissioner by the courts to
assess accurate description and sfatus of suit propefi.

(1) tf the possessio n of the suit property is undisputed and

not a question of fact for adiudication, the Trial Courts

may consider for appointment of Commissioner in

appropriate cases only for assessmenf of accurate

description arld sfafus of the suit property'

TheCommissioner'sreportinsuchcasesshouldbe
obtained prior to fhe sfage of framing of issues by the
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(2)



Courlso as to avoid inclusion of further issues at the later

stage of the trial'"

Rule 118C - Mandatory steps by th'e'?oy't for addition of all

necessary or proper i{i"o,,,d joinder of multiple cause of

action'

oncompletionoftheexaminationofthepartiesunderorderX,

productionofdocumentsbythepartiesunderorderXtorreceipt

ofCommi.ssioner,sreporT,asfhecasemaybe,theTrialCourT

shall,onitsownmotionoronanappticationbeingmadeinthis

regard,addallnecessaryorproperpaftiestothesuitanda/sofo

make ioinder of cause of action' if any' n the same suit'

,'Rule 118D- DisclOS Ure of assefs of the defendant in a money

suit'

lnmoneysuifs,theTriatCourtshallrequirethedefendantto
disc/osehisassefs,bothmovableandimmovabletotheextent

heisbeingmadeliable,onoathpriortothesetttementof
lssues' "

Amendment in Part - I ChaPter - 10

(1)lnthischapter,afterRule,l4SA,thefollowingRuleshallbeinserted:

"Rule 148AA Executing Courts 'to 
dispose of petitions for

execution of decree within six months'

(1) Executing Courls 
-shall, 

dispose of u'l' execution case

within six months from tni aate of ifs filing and on failure

to do so proper reason-in- irtting may be recorded for

extension of the aforementioned period of disposal

(2) High Courl may' on lfs administrative side' call for

penodical '"poi' 
from ine executing Coutls regarding

pendencyofexecutioncasesandalsoindicatingfhose
cases which are pending for moy ,than lix 

months along

with reasons for pend"icy so that sp.eciar drive may be

taxen ii reductiotn of such pendency'"

lnthischapter,afterRulesl50,thefollowingRuleshallbeinserted:
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,,Rule lsoA _ Recording of evidence by executing courls in rare

and excePtional cases'

TheexecutingCourlmayrecordevidenceinanexecutionproceeding
b determine a question of fact only in exceptional and rare cases

where the question of tr.t .orto noi u" decided by resorting to any

other expeditious method fiXJrpp"i.it""rt, of Commissio er or calling

for electronic materials including'pllo,ographs or video with affidavits'"

(3)lnthischapter,afterRulel55,thefollowingRuleshatlbeinserted:

,,Rule 155A - Mandatory compliance to the provision of order XXI

Rule 11 of the Code in execution of money decree'

ln execution of money decree, the executing courts sha// execute the

decreeaSperorderXXtRutelloftheCodeonthebasjsoforal
application of the decree holder'"

(4)lnthischapter,afterRule,l6T,thefollowingRuleshallbeinserted:

"Rule 167A- Section 60(1) of the Code shall remain to include

beneficiaries of Judgment Debtor'

Theexpresslon,,lnthenameofthejudgment_debtororbyanyother

person in trust for him on his behalf' appearing in section 60(1) of the

Codeshallmeanandincludeanyotherpersonfromwhomthe
judgment_debtormayhavetheabilitytoderive,shareprofitor

ProPertY 
"

(5)lnthischapter,afterRule203(2),thefollowingRulesshallbeinserted:

..203(3):Notwithstandinganythingcontainedinsubrule(,1)andsub

rule(2)ofabove,theExecuiingCourtmay'onsatisfactionofthefact
thatitisnotpossrbletoexecutethedecreewithoutpoliceassistance,
directtheconcernedPolic"s.,.iontoprovidepoliceassistancetosuch
officialswhoareworkingtowardsexecutionofthedecree.''

(6)tnthischapter,afterRule204,thefollowingRulesshallbeinserted:
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,,Rule2o4A-Disposalofapplicationrelatingtothirdpartyrights
bY executing Courts'

TheexecutingCourt.ssha//notissuenoticeonanapplicationof
thirdparlyclaimingrightsinam.echanicalmannerandrefrain
from entertaining, 

,,iy." 
u,ptpticatton, tnat has atready been

consideredbytheTrialCourt.duringtheadjudicationofthesuitor
whichcouldhaveothteryvisebeenraisedbythe|,!::,:duringthe

pendency of the iu'ii ii au" diligence tivas exercised by the

aPPlicant'

Rute 2O4B lmposition of compensatory cost or civil

imprisonment by executing Courts'

lftheexecutingCourlfindsthattheobjectionorresistanceorclaimis

frivolousormalafide,thentheCourtmay,nappropriatecases,

imposecompensato4ycosfsorcivilimprisonmentupontheobjectorby

takingsorttotheprovisionoforderXXlRulegs(2)aswellas
Section 35A of the Code'"

6. Amendment of Part - I ChaPter - 13

(1) ln this chapter, aftei Rule zil,nefollowing Rule shall be inserted:

,,Rule 247A - Appointment of Court Receiver in appropriate cases.

(1) The Triat Courts, in appropriate cases' may consider to

appoint Coirt Receiver for monitoring the sfafus of the

propertyinq,uest.ionascusfodialtegisforp-roperadjudication
of the mattei under Order XL Rute 1 of CPC'

(2) To exercise power under this provision' the Trial Courls may

takeintoconsiderationthesfafusofthesuitpropeftyvtz'
minor's propefty' properly involving third parly interest etc'

that may require the Court to a[potnt Court Receiver for

monitoring ifs sfatus' "

7. Amendment in Part - I ChaPter 17

(1)lnthischapter,afterRulellT,thefollowingRuleshallbeinserted:

,,RtllellTA.Furnishingofsecuritydepositbythedefendantina
moneY suit'
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ases, ma4 demand securitY to ensure

stug" under Section 151 of the Code "

ttd"
THER)

REGSITRAR GENERAL
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(UNDER RULE 1

lN THE COURT OF " r(\
Court of the District Judge/Civi

Mr. X.

To
The Editor,

(Name of the

WHEREAS, this suit has been

the defendant(s) namelY

propertY described herein below

(Mention accurate descriPtion of

plaint)

AND WHEREAS, the notice is issued

make disclosure of third parly inter

appearing before this Court personally

oay ot ........1ronth) of " ""'(yea0'

TAKE NOTICE THAT, in default of hi

mentioned before, this case will be

accordance with law'

Given under mY hand and seal of the

PUBLIC
oF THE CRO)

Case No.

rME OF THE PRESIDING JUDGE)

JrOg. (Sr' Divn'/Jr' Divn')'""

by the Plaintiff(s) namely " against

"'fi.t 
delivery of possession of the suit

proPertY as Per schedule of the

thisCourtdrawingattentionofthepublicto
in the above-mentioned suit property by

or through his/her/their counsel on the """

ir absence in this Court on the day as

and determined in his/her/their absence tn

(date).rt, this

Seal and Signature of the Presiding Judge
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Endt. No. HCM/A-6812013-RC/ ?- : t )
Copy to:-

-3o

1. The Advocate General, ManiPur.

2. The Commissioner (Law), Govt.

3 The Govt. Advocate, Govt. of M
4 The Deputy Solicitor General of

5. The President, High Court BPr

6. The President, All ManiPur Bar
7. The Joint Director, ManiPur Judi

Manipur.

of Manipur for uploading the same to the

anipur
ipur.

ta.

8. To all the Judicial Officers.

irt" System AnalYst, High Cou

official website.
10 The Director, Directorate of Pri g and Stationary Govt- of Manipur with

request to publish the in the next issue of Government Gazette.

11 Guard File/ Order Book.

High Court of ManiPur
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